9.2.96
o

2./ 15.2.96

0A 79/96

Hon'ole shri K.D.sSaha, Memoer(A)

Adjourned to 15.2.96 for admission,

' T
(KeDoSaha)
Memoer {A)

Hdn'ble hr.‘K.D.Saha, Member (A)

Adjourned to 28.2.96 for admission

as praysed for. .

A

(KTET'EZEZ;_"—”—'

Member (A)

Hon'ole sShri K,U,saha, Memoer (A)

Heard the learned counsel for the

gpplicent, Admit., Issue notice to the respondents
«‘a———".._’l

to file wrilLten statement within six wee ks,
Hejoinder,if any, to be filed within two Wweeks
tneréafter. negyuisites to ve filed within a week,
List the case oefore the Registrar on 1Je4.96 for
completion of pleadings,

’ ' //}\T> | —

i ——

PR

(K.D.5aha)
Memoer (A)



n

‘ : -,
4/10.4 .96 Shri M,L.Paswan, Registrar I/c -
.
Notices have been issued to
the respondents. SR not received. WS has not ; i

been filed. List on 13.5.96 for'filing WS:

( M,L.Paswan )

SKS . | ‘Registrar I/c
i ;
s | 0
5/13.5,96 Shri., M. L, Paswan, Registrar Incharge.

Notices have been issued to the respondents, SR:

. not received., W/s has not been filed. Put up on 2.7.96 |

(# 7/ . |

£iling the same, |

&
. ( M.—; Lo P&SWQD)
PKL . , _ ‘Reglstrar I/C
_ | , | | .
Shri M.L.Paswan, Registrar Incharge IR
None appears. SR not recei{red. WS, .1

has. not been filed. List on 23.7.96 for filing W.S.

i
;i {
. /
. ¢
{
!
{
{
|
!

( M,L,Paswan )
Registrar I/c




7/23.7.96

SKS.

8/29:8, 1996

9/2R 27.9.9

-

[+, Y

-

e o —

PKL

OA-79 /8 96

Shri M.L.Paswan, Registrar I/c

- Shri S. &k Chaudhary, counsel fbr the
applicant is present. W.S. has not been filed
' in this case., Vakalatnam@ has been filed on
behalf of the Union of India on 3.7.96..

List on-29.8.96 for filing W.S. R

A

( M,L,Paswan )
Registrar I/c

-

Sri B.S,Birnbey, For Dy.Registrer

: érappeﬁ§é¥\writteﬁrsfatﬁeﬁt has
- W
not been filed. Put up on 28 9.1996 for filing
W/s _ - CoL ' W

( B,S,Birnbey )
for Dy. Registrar

sri. S. B. Sinha, Dy, Registrar 1I/C,

The learned counsel for the applicant as well as 2
respondents are present, W/s has not been filed as yet. Puj//

.ﬁpwoﬁ 1.11.56 for filing the W/s as a last (e -

(s.,”P. Sinha/
Dy. Registra;




sSri, M, L, Paswan, Dy, Registrar,

9/1.11.96 : '
) ‘ ) oo. .
i The learneé¢ counsel for the appl?!bnt is present.
_ " | N .
' The respondents are unrepresented., W/s has not been filed.
i
Although sufficient time was given therefor. let the case
1Y - ﬁ . . :
| be put up before the Hon'ble Single Membexr Bench for
| | v
further direction, fixing 18.11.96, |
|
; (
| -
‘ ‘; ( M,,L, Paswan )
PKL Dy.[Registrar
- | i \
10/18,11.96 ,‘I,None for the avplicant, !

| Shri P, K.Verma, the éounsél for the responﬂents.
- W/s has not be:n filea so far, Three weeks
farther time is allowed for £iling W/s, LiSt on 06.,01.1997

f for dirszction. \ud\b{k-

(V.N.Mehrotra)
vVice-Chairman

W/ S has not been filed even now. Four Weeks

and no more is allowed fur thne same, Rejoinder, if. any,
hay o€ filed within tuio weeks thereafter, Lilst this

: (]:ase on 24,2.,97 oefore tne Registrar I/C f‘o: comp;etiun

. Vi
| ' . ; S (V,N. Mehrot:a)

/cs8s/

6of pleadings,

Vice-chairman

12/24.2.1997 The lecrned counsel for the applicant

| shri S.Choudh@ry is.preseﬁt. None for the

respondents. A vakalatpama hés been filed.on
official

behalf of the/respondents. No W/s has yet been

filed though sufficient time wds given tojthe

|
respondents, In the circumsténces, let it !
|

be listed before the Hon'ble Bench for dikection

|
: . r
on 50 3. 1997. |

|
( 5.P.Sinha )
Dy.Registr’dr I/c

I




14/13, 5

MPS

15/26.05

SKI

1997

0A - 79/96

/%5.3.97. -1 Shri s. Choudhary, the counsel for the applicant.

- Y] ; . L f’- . o d - .

None for the respondents. .
-i L) . . N .
No W/S has been filed. Four weeks and no more.

is allowed for filing w/s. Réjoiﬁder, if any, may be
filed Ulthln two weeks theeeafter. List it on 13 5.97

) before the Registrar 1/C for completion of pleadlngs.

- - - - L Ly ]
(S.R. ;ide)__. . . -x<= - (V.N. Mehrotra)

Member (A) .. N Vice~-chairman

The ledrned counsel for the applicant is present,
None for the respondents. W/s has not yet been filed
though sufficient time was given therefore,by the® ' '
Hon'ble Bench vide order no.13 dated 5.3,1997., In the
circumstances, .let it beTllsted*before ‘the Hon'ble

Bench for direction 'on26.5,1997, * ‘ *

( S.P.Sinha )
. R *.' - *Dy.Registrar I

Shri S.Chawdhury, counsel for the applicant.,
Amone.for'the respondents, '
~ d/s not filed. so far. As a last chance three weeks
further time is allowed for the sane. Re;oinaer may be filed
Within tWO\neeks thereafter.
"7 " 7 List on 22.07.1997 for airection, ®/
s > - I --:.-...\ﬁ\.‘.

N.Mehrotra)

[ A |

v Lo, vice-Chairman




P | DA - 79/96 BRI

None for the parties. W/S not fi led

B s
e evmas maae A

!

|

|
164/ 22.7. F7.
Sy | so far. Three wesks. further time is allomed far

L
{ | the same. Rejobnder, if any, may be filed Ulthlﬂ

two ueeks thareafter. List it on 5.5.97 for

3 direction. | (j
, : L Tk

D (v. Ne mahrctra)
o ' i"> . V1ce-chairmaq

|

|

B
T
i

|
|
Y.
|
|
I
\

! W/s not filed so far. Allowea two wee%s time
| for f£iling the same, Rejoinder may- be filed within two
| weeks thereafter, List for diISCtLOH on 10, 1 1997. _
’ *&

(v §f hrotra)

’ ' : v1ce-Cha1rman

!
ot
'

shri P.K, shahi has not gut his apggaganee

-
y | ,
-ﬁfor the rzspondents, He has not filed written statement
50 far, Three weeks' further time is allowed for the same,
He must file the written statement within the eald periad¢
Regulnder to ve filed within two weeks theroafterq.Llst
on' 21.1.98 for direction, ﬂé¢/z///jé
(V Ne Nehrctra%
. Uice~Chairma
5incé Bench is not availavle, list on :
| em | 25.2.98 for direction, » s ;
' . (V.KN ST ivastaya) i
| %f | , Dy. Registrar i
LJ‘ﬂwT? 20./ 25}2.98. Pleadings in the case are complete, List iﬁ on
M AT v . i
Q«?i‘;} e 4:}':ij& | 15.5.28 for heanngjz $
pedp e e g TS | - :
w¢/4§€ky“§;s\ | po N ¥
g%;w“’gé l#ces/ ; (L.R.K. Prasad) (V.. mehrdtra)
'f\}é fﬁ?@ - Member (A) Vice- chalm‘an
j’ ‘| ?;7
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. SKJ
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4 /ces/
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. . . et e RS BT AR TR
S CamgnonilennooLo g 500 Tan T o ,,fﬁfiﬁzgi/”/’i::D

;T/‘?" | OA - 79/96

e T o

21./ 15.5.98, List it on 6.8.98 for hearing. .

PSL(4§Z;JE2’_,.7_ ~\J®A‘. J

/ces/ . (L.R.K. Prasad) - (V.N. Mehrotra)

Member (A) . _"~ Vice=chairman

22./ 6.8.98.  shri S. Choudhary, ‘the counsel for the aphlicant.

None for the respondents.

List it on 26.10. 98 for hearing before the Slngle

N v '., e . .

‘Member BencH“'iEﬁ _ . &2
SRR SR VEP S e P W\
(L.R.K. Prasad) (V.N. Mehratra)
Member (A) - Vieg~chairman

i

UL B ST R PSR R

’ i1
23/26,10598% - - At is: on 14, 1z 1958 for hearlng.

: o t- Mg L LR ho “" h r i’ »
e s T ik weal ot vy tamdol T LT 2
‘ ER : ) a0 . - (L.RJK.Prasaq,

o e Sowtana ot o Fropnt Dol Hember (A)

) -+
- ., Gt o, 3y o _'”f..
3 AT 7o AERTTANET ¢ NN W PR A ML AL

14. 12'?8.‘_ On, the request.arade. by. Shri g, Pandey, the
bleafned COUnselg digt-itvon 253,99 op’ hearing,

-~

I TR SR ot 1% AL Lo
S Y ol .ﬂ‘» el (L R.K. PRASAD)

.+ MEMBER (A)

wwzerVK G 3?ﬂnLknv
N -+
oo fizw oo U“‘.u v gv‘uu'w BN

PR

25/25 01,99 jnOnsxeqpestu*ofitﬁé"codhéélgfor the applicant,

e i o osymape o list.oon 12,0411999 for heaTing.,

nrAT

S ST, SO NPT

S.KJ'I',"' el . a0 Teh R F AL 4 1u0e %{R.K.Prasad).

IR RS

oy ”j_ N _: \! ;‘;.-l—}._. . Wyt )

-
(X
¢}

-

S S BT S LA AR SR B A (JtvebiitsMember (J)

26.f 12.4.99+, - ,.0nf the reduest. of’ thetdlesmbiYdhsel for the

RERS

ces/

. applicant, 1ist: it:-on 4:6.99 for mRhaGa®A? 0

:h . ealiisq
 pe - <4
(LAKSHMAN JHA) ‘ (L.R K. ASAD) -4

' MEMBER (3) MEMBER (A)



L ' 4

27/4, 6.11999 i Shri S, B.Singh, couhsel forthe applicant,
T ' On the reGuest of the lecarned counsel .o
for the applicant, let it be listed beb re the -
* * ' appropriate Single Member Bench for hearing on

ST 2.7.1999, N ) N */'“(@/

( L.R,K.Prasad )

a
( Lakshman Jha ) Member . (A)

MZ5  Member (J)

= Shri . N.Pandey «+Counsel for the applicant ™

2-7-9r Shri Shekhar Singh ,Counsel for the respondents,
En |

oot

NS T

Ouring the course of argument, it appears .;LJ
that Annexure-s, which is a photo copy of the true )
copy of letter dated 8.7.1984 issued by respondent-
Railway Administration,biasseaied to be gshuine one.

The learned couasel for the respondents submitted

that the deceased husband of the applicent had been

spared for joining at Bhaqnathpur after being empadalled

- | as Substitute Labourer tids 1975, but he (deceased) did ‘

- not  join there and, therefore, the applicant-u;dou,

is not entitled to pensionary benefits, The fate o? the

+ case hinges on the genuineness of Annexure=3. In the
BOOR Drated

clrcumotancegk_no useful purpése will be served by

calling for the production..of the original of

Annexure-ﬁ.‘ However,. the. applicant: is directed to<___

submit affidavit in support of Annexure=3 ,disclosing

., . the source of" obtaining the same. On her Piling the

NV -affidavit, the respondents are at liberty to File

' ,r9301nder. List it for further hearing on %,8,99, Copy

of the order be given to the learned counsel for the

parties,

Ko

(Lakshman Jha)
"Member (J)




G A.No.79/96 .

- ' None for the applicant, //
o '?//daoif'— Shri S,Singh, counsel for the applicant,
3%?‘@%7‘“7,&«/ - . UV .
o 6 5’ 79- List it for hearing on 30,8.1999,
Ve . | Albr f~E (
33?%‘ Co ( Lekshman Jha ) * ° ( L,R,KPrasad )’
MES, Menmker (J) .+ . Member (a) !
30/30,8.199% On the reduest made on behalf of the :
N ! ‘ ;
learned counsel for the applicant, 1list it ¢,
1
; for hearing on 10,9,1999, _ i
: Q= !
. . . (\S ~< (B
: ( Lakshmg@ Jha ) ( L.R.Kk. prasadf .
, MBS, Member (J)  Memper (a) 3

31/10.9.99 List it for hearing on 28.9.99 .

AKJ (L.JHA) - (L.R.K. PRASAD) k

4

32/28,9.,99 sh, Subhash Pandey, counsel for the appli i'
' ‘ None for the respondents. |
List it for hearing on 16411,1999

i , . 3
, - AR - (C.ama) | (L.R.K.PRASAD) |
s . MEMBER(J) - - MEMBER(A) !




.

-~ —
| . ’ ~
ﬁ DA = 79/96
g
{33,/ 16.11.99. List it on 12.142000 for. hearing.
i; , |
- /ces/.. . (L. 3HA) | e (L.R.K. PRASAD)
9 MEMBER (3) S MEMBER (A)
@ |
}j 34/1 2.1.2000 ° For want of time, list for hearing
‘:‘ . :
: on 23,2,2000. ) : S
( L. ing’lj.ana ) ( s.Marayan )
; SKS Member (A) . Vice~Chairman
o
i} ' . L
5/?3.2.2000 . None sppears on account of advocates strike,
List it for heariang on 7.4.2000,
o ( L, XmingXiana ) ( S, Marayan )
‘M5, Member (A) g Vice-Chairman

-+ 37/25.,05,2000 ¢ Nomne appears ‘on behalf of the appli_cant.

36/07.04.2C00 ror want of time, the jhearing is adjourned

E © to 25.05.,2000. - /é;wqr L
B | Q_{,ggg:AEL//’//i R~

SKI (L.A.K.Pﬁg;éd)/M(A) \ (s.ﬁa:ayan)/v,c

Shri', S.Singh, counsel for the respondents,
Let it be listed again on 26.07,2000 for heT

'In case nobody tums-up on behalf of the applicant on
next date, it will be dismissed ifor default,

. /-—"——-—ﬁ . -
SKI  (Le Qeke Frasad)/MEs) : (S.harayan)/V.C,

»

ring.
the
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1.+ 38/26.7.2000. None for the parties SO
o List it for hedring on 14.8.2000.
PR . X . . @gf
SKS ( L. Hmingliana )/M(A) (L. Jha)/M(J)
39/14.8.2000 ' Shr1 S Choudhary, counsel for apolicant
_ T ane for _the respondents ;
B ‘ ‘ _ ©n the rEquest of shri Choudhary é
: list it for hearing on 11.9. 2000, |
‘ N it -A—-J‘
. SKS ( L. Hmingliana )/M(A) '( L. Jha )/M(J) . —
40/1@.9,29Q0._ _ For want of tlme, list it Bor hearlng
e .| Ten 7.17.2000. o
S @& Mrene ) terenman o )
MES, . ‘Member (a) © " Menber (J) e
RSN Sl e
4}/7f?1f2009”‘ Shri S. Choudhary, counsel ‘for the applicant.
T Shrl S Slngh, counsel for the responients
M ' e o With mutual con\sent of both the parties, .
list it for hearlng on 10,11, 2000., : o )
i,
\ - / \ / %A&
i ' ( Laksh an Jha )
MH)-’. : F- ) . N N . . - e 4 Mernber (J)
f ._:j‘_f;_'-;viil B R A S T T ST S L I SFR PV T D S TS R e R
- F)‘L. Sk - 1.‘(‘4 i ;:.. RN 1..C N
i d R s . re 3 L .7 ah i S
o IV e Sy N NERL —h e L A d i3
Shuob L UEAGCEE KO GoE. w0 0h el D0 TEoios sk
PREEEVAN S SR R IS I )




-

Shri S.Choudhary, COunuel for the ap[ e 1cant

42/10,11, 200C
Shrl Rajesh Kr, for -Shri S.Singh, Rly, counseLA

. As Shri bekhar Singh is out of station,
let it be listed for hearing on 23.11, 2000,

- { Lakshman Jha )
A Lo . Member (J)

———— e

13/75. 11. 2000 Nbne for ‘the applicart.
5 ri S.3ingh, counsel for the respondents

I

_J ‘Let it be listed for hearing on 8.12, 2000,
if nobody appears on'behélf of the applicant on
Hhat date, the case may be dismissed for default.
V/JC_S:'C—C://"‘(

( L.R.K Prasad )

MES,. : ) Member (a)
44/ 08. 1,1'2 2000 Both sides are present,
T cE 1..’st agaln on 24, 01 2001 for hearlng.“‘
(S .Na zayan )/V .C.

45/24,01,2001 : None for the applicant.

Mr. S.Singh, coun°el for the responcxents.
List agaln on 19, oz 2001 for heann;.

In case nobody appears on behalf of the apphca_nt on

the ‘next date to press this case, it will be dismissed

for default.. I _

(8.Narayan)/v.C,

.2001 : Shri J.N.Pandey,counsel for the applicant,
1d, ceunsel for the applicant in{sisted
for hearing of the instant CA and, therefore, ignoring
the earlier order dated, 24.01.2001, we direct that
the matter be listed for hearing on prierity basis

|

I

|

(l on 27,03,2001

! (L.R.K-{&id)/m;k? ) */(S Narayan)/V.Ce
i

; ,

|

|

e’
N




0.A,No,79/96

47/27.03.2001 3  On request made on behalf of the appl
let it be listed again on 24.04,2001 for hearing.

o
’

— Y
- W/@ TN ik ”
skj (h.&.K.PraW (S .Narayan7/v.C.

-




SRK/

04,2001 - Shri S. Choudhary, counsel for the applicant.,

- engaged as temporary casual labour on 31,10,73 and was made

~not join as permanent labour as’he could not be rellev ol

~ for her son ,and alsq fanlly pen51on is in indlgent f1nancial

- of qualifyiag service for grant of.famiiy pehsienatogthe

'contended that the prayer for compassionate'appointment'is%5

contemtion of the learned counsel for the réspondents is

N "4 -——M"79 6.

-

Shri Sekhar Singh, counsel for the respondehts;

. ~

The applicaht has prayed for directien to the//
respondents authorlties to. grant family pension to the t
appllcant and also for app01qtment of tg%:;on oﬁ_thev
&@pllcant on cempa°51®nate gxoundp The appllcant was -
substltute labour in the year 1975, ‘He was-sc}eened for being
absorbed as permanent labour and was poated as permanent

lab@ar at @WS/Bhtwaﬁathpur rallway statlon. But he could

by the authorlty concenned in the ex1gency of c1rcumstances.

The applicant died on 28@12,1982. . S : 4?//~

The learned counsel for the applicant atatee”that

the widow of the applicant who seeks compassionate appointmen

eondltlon and she deserves sympathy of - the Tribunal

The learried counsel for. the reSpendedtsgaon the other

hand, stated that the deceased had not completed 10 years

applicant, The’ learned counsel for the respondents further
also not malntalnable in view of the fact that the deceaoed

employee died on 28 12 1e82, that is to eay that more than

beﬁenelﬁQ yearg%gnd the nrayer is badly hit by llmltatlonso;
. /~ _ _ .. .

- We have eonsidered the matter and féﬁﬁd-that the

quite SOund and proper. \ccordlngly, the OA is dlcmlssed

No order as to co ts.

/Q)@,_ce

B (A) (@ JHA)/M(J) . ‘

/(L



